CENTRAL ADMINISTAATIVE TAZ BuNAL
ALLAHABRU, BENCH, ALLANABAD,

Urfpinal Applisatdon Mo, 355 of 1992,
Date of Neclat.q b~ S- 2owo

'
Eg?ley Lal Singh and others i Applicant)

tgri Sudhir Agarwal, A-y, Canwmel for che
pilicens{ )
'
VEE#SU2
U,0.I, and others, - flesponaenta,
Sri V.K. Gos=1, Ady, Ca.ngel Tor the
Aespondent| 8)
LRAAL

Hon*le Ap,_ S. Dayal, Member (A,)

Honible Mr, Raf io Uddin, Member (J.)

1. Bhabher Rmarters of jooal pepars Ry be alleged to
son the jud,seait?

2. To be 2ef sored to the Reporter orx not, | \” %

3o Vhether thelr Lordehdlp wiah to sac the faly cigy of
bae J kg guens,

&, Uhethee to b wlreudates 50 al} benohes ¥

(vignetuze)




Reserved

contral Administrative Tribunal,
Allahabad Bench, Allahabad,

»
Dated: Allahabad, This The L& th Day of tjg? 200C,
Coram: Hon'hle Mr, S. Dayal, AN,
Hon'ele Mr. Rafic Uddin, J.M.
Original Application No, 385 of 1992,
1. Sri Gorey lal Singh aged about 4l years
son of Late Sri Sita Ram Singh
5. Sri Jaadish Narain Nigam aged about 44 years
Y son of Sri R.N, Nigam, '

3. 5ri Sunil Kumar Singh aged about 4l years

son of 3ri William Sinah,

411 presently working as Head Travelling Tricket
ixaminsr, Central Railway Jh=nsi.

. . . Applicants,

Counsel for theipplicants: Sri Sudhir Agarwal, A'v.
Versus

1. The Union of India through Secretary, CGinistry

of Railways, New Delhi,

The General Manager, Central Railway, Bombay V.T,

3. The Divisional Railway Manager ( Farsonnal)

Central Railvay, Jhansi.

4. Thedivisional Railway Manager, Central

Railway, Jhansi.
, Hesrondents.

L]

Connsel for the Respondents :5ri v, K, Goel, Adv, '

Craer ( Reserved)
( Ry Hon'ble Mr. S. Dayal, Hember (A.)

This application has been filed under section
1o of the Central Administrative Tribunals Act 185

\ for getting order dated 25,111,901 passed by re spondent



0.A, 365/%2

= -

No.4 and letter dated ©.5,80 and 29,11.90 1issued by
respondent No,3 szt aside. The applicants also

se2k to ruash pay slips bearing serial No, 106, 20
and 27. The arrlicants also seek issuance of direction
to the respondents to hold selaction by assessing

the vacancies of Hezd T,T.Z, on yearly basis in
accordance with Railway Roard Circular letter dated
21.,1,83 and thereafter to hold selection vearwise

in accordance with law.

2. Sri Sudhir Agarwal, Adv, appeared for the
aprlicants and stated that he had no instruct inns
in the ease. Sri 5.K, iishra remained present as

brief holder for Sri V.K, Goel,

3. The facts and roliefs of this cases are
in pari-mataria with th2 facts and reliafs sought
by arplicants Sri Frabhu Das and Sri Daya Ram in
O.A. 878/9l which has been decided by order datad

23.5.97. The O,A, was dismissed with some observat ions,

4, For thas same reasons and with the same
ohservat ions we dismiss this O,A, also, Thare shall
e no order as to coets.,

D ot A |

Mambar (J.) Membar (A.)

Nafezs,



